
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

I\4ONDAY HE NINETEENTH DAY oF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

[ 3418 j

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRITAPP EAL NO: 951 0F 2024

writ Appeal under crause 15 of the Letters patent preferred Against rhe order
Dated.08/08/2024 in t.A.No .t of 2024 in Wp. No

High Court.
21205 of 2O24 on the fite of the

Between:

AND

Jakka. Venkat Reddy, S/o Baddam yadi Reddy, Aged about 48 vears.occ. IVtayor of peerzddioucia Muni-ipat c;;p;;;'d m; 
-rl. lr;-i a-o:liGti i.AV tnfo pride, Medipilv,peeiiioibua,-rfiri]"tiir'"c"r:poiation,' M;;."niilN/alkajgiri District - 500b98.'

..,APPELLANT

'1 . The State of Telanoana, R_ep , Qy its principal Secretary, MunicipalAdmrnistration and"Urban .DF;"6fi e;i d.rp;'iiJi.i, sa;;;trriilrvo"rauao.2. The District Colector, tvedcnat-tv'itii,qi; DIrr;;i""J. tne Revenue Divisional Officer, Keesh-ia Division, It/edchal_lr,4alkaiqiri District4. Tetanqana state Etection commissron, ist Fi"bi'ijrcp a.';it;ft-d;;."pii'".Buitding, AC Guards, Hyderabad _ sooboa,nLpI,'b-y tne State ElectionCommissioner.5 
F:T-91S,!9a_l\,4unicipat Corporarion, tr/edchat_tVatkajgiri District,Rep., by itsuommtsstoner

6. Kethavath Subash, S/o Kethavath Rupala, Aged about 44 years,Occ_.Corporator, R/o H. Nq. g:132, N;ti;k;;t'R#dency, Sri Sai Naqa_ Medipa tty, t\,4edchat-Matka;giri Oisirict, 1eir"dl"r"_"!OOOd7. Bitinti Sharadha Eshwar RJddy, Wt" bitrti ellrirr neddy, Aged about 36years, Occ.Corporator. R/o pavarhapurviitaqe.-rr,,reaip?li,r,rrJiJhri_iilrillgiri
District, Telanqana - 50009g.

8. Yasaram frrlaheshwari, W{o yTaram Mahesh Aged about 33 years,Occ.Corporator (4th Division) nyo H.ruo.+_SA f_aiiimi nagar Coloney.Parvathapur, t\rredioailv t\rlandar, eeerzaorguJa-iliini"ipuf 6orp--rtioi'-sooose9. Bodige Swathi Goud, wfo frisrrna Coti] lii,ir'r6"i,t 39 years, Occ.Corporator (Sth Division) R/o. H.Nol_i8'rrrrirrit riir". rrrr6J;i;'r"ri;;prr,
. _ Medipally [Vandat, peerzadjguda wunicipai Corp6iatron -SOO09A
1 0. chandra ka ra l'/aduor rra wro" vt ct anJ ia-n"aiili6"o a bout 49 years,occ.corporatortz,iotvislonl iv;. H N;.ii:d/'1',tYl virrrs", peerzadisuda,

Peerzadiguda I\4unicipal Co16oration _StOOga"' " .-''



1'l . Bacha Raiu. S/o lVlallesh. Aged about.49 years Occ Corporator-(9th Division)
" nl" ir.r.rt.i-117, tvallikar]u'"-N"g;i Peerzadiguda' lvedipally [Vlandal'

Peerzadiqud a N/lunrcipal Corporation -500098
rz vEeiamaii Sumalatlia Wlo-s'ffiutqyal', A99d about 50 vears' occ'

Coroorator t1Oth Divisroni. ivoiilno i-s'gll , tr/aiiikariun NagalPeerzadiguda 
'

M;J;;jl;iilr;inI p"iirioig,oa rt4unicipai corporation -5000e8
. " I::'iij:;;'-ir" Anir sinIn."Aoeo auout' 39 vears, occ.Corporator (1 2th 

.

' 6i l[H i :'ilJH: G "e:e 
47i ;'de ] ni|-ni r'i no' i s i n g h co ronev' P^e^e rzad is ud a'

il';;i;;il'i'N/;.,lai, eeerzaoisuoa tvlunicipal Corporation -500098

14. Tumukuntala Prasanna f-a,iti Wlo T S;idhar Reddv' Aoed about 46 years'

occ.corporator (13th Di;[i;;i, ilJ iz-Cos' P a.1o.fcgto1y'.[o.'{\o 1: 
-

E;;"#[l;:';iigh s"no"i, Mddipiiry, veacnar-rr/lalkajgiri District, relangana -

500098.
15. P;;;; Shashirekha, W/o Pasham Buchi Yadav' Aoed about 45 vears'- 

b;;.6;;p;;;to, tiat, oiuilio'ii Ci' i 17t v]'ekana"nd nagar'I'4edipallv'

M"Iiip, irl l\rr.o it, p"erao'gtjo a tt/l unicipa I corporation -500098

lo iir"nil nirva, W/o Bandi Sitya Narayana, {ged,about 45 vears'
" 5lJ ciii.ir]i,i ir-otn oi"i.lJ"ilil".7 g3/s. B"andiSathaiah colone-y, Shankar

ilrg"]. ir;Droigrd, rr/tii;u1iy ii/lanoar. Peerzadisuda tr/lunicipal corporation

-500098
r z. X"r"riJ"siiua Kumar Goud, S/o Yellaiah, Aged about 45 vears' Occ Corporator
'' ii?i;;ri;i""i nro r-r rrrJ ri_ir+5, AJaisr,"ruasar, Road-No.1. Shiva Buildins,

ii"i,piirvvu"oat eeer)adigudi,' eeerzadigu-da Municipal corporation -

500098
18. Kurra Shalini, W/o Srikanth Goud, Aged about 35 years' Occ C-orporator (18th
'" .dr;;;i. 

Ri; u Hro ra-irui,-Aoirsr'"t'tagar' Road No 1' Shiva Building'
",'r"ii'priiv rtrJ"ori,-e""r,.Ji'g'di, Peerzidiguda t\4unicipal Corporation -

500098
lg.Aluwala Saritha, W/o Devander, Aged about 37 years' Occ- Corporator (19th
" 6i"i.-j 

" 
r, n)o I o-ssrsn,'ilimat<r.it"r.'na Nq9a1' !!2Jza-o 

isuda' Medipallv

tiJni-rl,'p""rzndiguda tr4unicipal Corporation--500098
zo.'r5riJ'p"Jn"iLrr 

-si" V;;;;i;i;g"d hbo't sz ve.ars' occ corporator (20th
'" ijiriJi" 

" 
r. nlo. s-r o r lz, Lhrl]ni {eddv Enclave Med ipally l/andal'

F;';#ii:q;; P;;;,;ii is;4, rr/ u n icipll corpo ration -5000e8

21.'pit;ilM;ii;rh, slo Lang";J[, Ag"d.Sbort 47 years, occ.corporator (21.st

' ' bi;[;;i, il o s-tqq, s"i,di s,iluir'taja ApJrtment' Medipallv rvlandal'

F""Lrciibror, ReerzadlgJoa Mlunicipal Corporation -500098

,2.b;;1fi;;"d;; Nnuet" n"-oov,, s/o Sdmireddv' Aged about 46 vears'
" 6;;c;'ffi .ri oi\zzna rji"is6ii i nrJ n' Nro s i i z'"auo h a nasa l P^ee rzad i g ud a'

Mloio, riv rv, noat, pee#aOGuda tr'4un icipa I Corporation -500098

23. iUi""sfi;,,;iplpp;ri' uii. n';1i n;'i.o.v nog lrri-ul,ea vears' occ corporator

r26th Division ). R/o. Z-SglSna'nka r NagarI Peerzadiguda, Medipally Mandal'

bErzadiguda l\4unicipal Corporation -50009u

24.Ivladdi Yuoender n"oov, 5io"#ttireOay' ngeO aborrt 57 vears Occ Corporator

r1 1rh Division), R/o 4 8'ili:"Bilh-"'',"git p-""';diguda''N/edipallv Mandal',

ijeerzadiguda l,4unicipal Corporation -5uuued 
...RESPoNDENTS

lA NO:2 oF 2024
Petition under Section '1 51 CPC praying that in the circumstances stated in

theaffidavitfi|edinSupportofthepetition,theHighCourtmaybepleasedto
suspend the operation of the result of the meeting of no confidence scheduled on

Og.OA.2O24 and any further action taken by the off icial Respondent Nos l to 5 in

pursuance to the said meeting



IANO:3O F 2024
Petition under Section 151 CpC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to stay
all further proceedings, including the meeting scheduled to be held on og_o}_2o24,
in pursuance to Form-r Notice dated 1g.o7.2024 moved by the Respondent Nos. 5
lo 24 and Form-, Notice dated 24.0r.2024 issued by the 2nd Respondent during
pendency of this Writ Appeal

counsel for the Appeilant: SRr A. VENKATESH, sENroR couNSEL FoR
SRI V. MURALI MANOHAR

Counsel for Respondent Nos. 1 to 3: SRI MOHD. IMRAN KHAN,
ADDITIONAL ADVOCATE GENERAL

Counsel for Respondent No. 5: SRI B. JAGAN MADHAV RAO

counsel for Respondent No. 22: sRr c. RAGHU, sENroR couNSEL FoR
SRI B. SATISH

The Court made the following: ORDER



THE HON'B LE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENrvAS RAO

WRIT APPEAL No. 95L OF 2024

JUDGMENT: (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. A.Venkatesh, learned Senior Counsel appears for

Mr. V.Murali Manohar, Iearned counsel for the appellant'

Mr. Mohammed Imran Khar, learned Additional Advocate

General for the State of Telanga-na appears for respondent Nos' 1

to 3.

Mr. C.Raghu, learned Senior Counsel appears for

Mr. B.Sathish, learned counsel for respondent No'22'

2. This intra court appeal arises out of an order dated

Oa.O8.2O24 passed by the learned Single Judge in I'A'No'1 of

2024 ln W.P.No.2\2OS of 2024, by which the interlocutory

application filed by the appellant seeking stay of further

proceedings including the meeting schedulgd on 09'OB'2024 in

pursuance of the Form-I notice dated 18'07'2024 moved by the

respondent Nos'5 to 24 and Form-II notice dated 24'07'2024

issued by the District Collector, has been dismissed'



-

2

3. Facts giving rise to filing of this appeal briefly stated are

that the appellant was eiected as corporator of ward No. 1,

Peerzadiguda Municipal corporation (hereinafter referred to as

'the Corporation) and thereafter was elected as Chairperson of
the said Corporation in 2020. The total number of Corporators

in the said Corporation was twenty six. On 06.05.2024, fourteen

Corporators moved a motion of no_conlidence against the

appellant. Thereupon, the Collector issued Form_II informing the

Corporators that meeting of the Corporation takes place

05.06.2024 at 11.OO a.m.

on

4. It is the case of the appellant that on 05.06.2024, twelve

out of twenty six Corporators abstained from attending the

meeting as they were abroad along with the appellant and hve

corporators had withdrawn their signatures. Thus, seventeen

out of twenty six corporators had abstained or withdrawn their

signatures against the required quorum of eighteen Corporators

required to attend the meeting. According to the appellant, the

Collector therefore adjourned the meeting on the ground that the

sarne carrnot be conducted without conclusion of crimina_l

proceedings in F.I.R.No.6 12 ol 2024.



3

5. Thereafter, respondent Nos'S to 24 moved another motion

of no-confidence on l8'O7 '2024 against the appellant' The

Coilector again issued Form-II notice on 24 'O7 '2024 in violation

of Section 37 of the Telangana Municipalities Act' 2O 19 ' The

appellant thereupon challenged the aforesaid action in a writ

petition, namely W.P.No'21205 of 2024 challenging the Form-II

notice issued by the Collector' Along with the writ petition' an

application seeking stay of all further proceedings including the

meetlng which was scheduled' to be heid on 09'08'2024 was

challenged by the appellant' The learned Single Judge by art

order dated 08.O8.2024 has dismissed the interlocutory

application on the ground that the appellant has failed to make

olrt a pima facie case for grant of interim relief' Hence' this

Appeal.

6. Learned Senior Counsel for the appellant submitted that

the learned Single Judge ought to have appreciated that the

Collector has no power to adjourn the meeting in view of Rule 1O

of the Municipalities (Motion of No-conhdence in

Chairperson/Vice-chairperson) Rules' 2008' It is further

submitted that the meeting scheduled to be held on 05'06'2024

could not be held for want of quorum alrd therefore' in view of



-r

the marrdate contained in Section 3Z of the Telalgana

of no-confidence
Municipalities Act, 20 19, the second motion

could not have been made against the appellalt as the same

bars the motion within three years. In support of the aforesaid

submissions, reliance has been placed on the decision of the

Division Bench of the Karnataka High Court dated 13.06.2024

in W.A.No.15O8 of 2023 (p.Reethi Mune Gowda vs. the State

of Karnataka and others) and on a decision of the Supreme

Court dated 29.O2 .1988 in S.L.p. (C) No.75O8 of 1988

(Chandrakant Khaire vs. Shantaram Kale and others).

We have considered the submissions and have perused the

record.

7

4

8. Admittedly, the writ petition filed by the appellant

challenging the action of the Collector in adjourning the meeting

on 05.06.2024 as well as the validity of notice dated.24.07.2024

is pending before the learned Single Judge. Admittedly, the

meeting for consideration of motion of no_conhdence has been

held against the appelrant on og.og.2o24 and a motion of
no-confidence has been passed. Therefore, it is not necessary to

examine the validit5r of the order dated Og.Og.2O24 passed by the

learned Single Judge refusing the grant of interim relief as the



5

challenge to the same has been rendered academic' However'

needless to state that any action taken during the pendency of

the u,rit petition sha-ll be subject to outcome of the writ petition.

It is open for the appellant to make a prayer before the learned

Single Judge for expeditious hearing of the writ petition' if so

advised.

9 The wrrt appeal is accordingly disposed of' There shall be

no order as to costs.

Miscellaneous petitions, pending if any, shall stand closed
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